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CEMN TRAL AS“INISTRAT.IUEITRIBUNAL PRIN CIpalL BENCH
NEW DSLHI.
A

0.A.N0,2538/96 I
New Delhi: this the L* day of (’%[m\mj » 1997,

HON *SLE MR.5. ReADIGE MEMBER{ )&
HON *BLE DR. A.YEDAVALLI,MEMBER(I) .
1 Mr. Ayangavaram,

/o Mr. Mutrai,-

2. Mr. Ganesh,
&/o Mr, Remasuamy

3. Mr. -Nnauasig
3/o Mr. Vedi,

All working ét Tughlakabad-  Railway Station,
New aelhi ) ) .....qpplicant. . -

(By Adwcate: Mrs. Geeta Luthra ulth

Shri D.N.Go vardhan )

Versus

1. Union. of Indiga,
/o Secrstary, Ministry of Railways,
"Rail Bhavan,
NEU DBlhla

2., Genaral Managen,

Northemn Reiluays,
© Baroda Housa,
New Delhi,

3. Senior Personnel Manager,
DR OFfice,
DAY Building, Northem Railways,
New Delhi,

4, Asstt, %gine‘ar-( D:nstruction‘)

Northem Railuways,
Nirwana, Haryesna . ese2c0ee Resnonden ts,

(By adwecatas: shri P.S.Mahendru ).
JUNGMEN T

By Hon'bls Mr. S.R. ADIGE MEMBER(A),

AN

Applicants have impugned the order dated
24,5, 96(Annexura-8) forwarding a copy of the Enquiry
O‘r‘f‘lcer’s rgport pur5uant to a D,E conductsd against

them, as well as the statemsnt of charges. An

interim direction hps bmsen prayed for not to teminate
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their services tiil the disposal of the 0. ‘
2. . The. chargalég-ai.ns't the applicants. is
that of seeking reappointment by producing fraudulsnt/
fabricatsd casual 1lzbour service card and making )

a fraudulent declarations

3. an enquiry was conducted and the charge
was found to have been establishede ‘Aco:»rs;i.ngly a
copy of the fquiry gfficer’s meport has bean
furnished to’ th—a!;applicanbs by letter dated 24.5.96

for making repressntation, if any.

4, - A numbsr of in f‘irmifies have been alleged

in the conduct of the departmental proceedings,

‘including non=-axamination of witnesses mentioned

along with the charéa-shéet, non cmvss-axamination«;-
non-pm;;ing of documsnts mentionsd along u‘ith the
charge sheat; or su;:;ﬁly of the same to the aspplicantsy
compelling the 3p<plicaﬂf:5 tﬁemsel ves to .distgrove '
the charges against them :, and thus violating the
basie principies ﬁf natufal justice instsad of

the | prasecution discharging its onus of p 1o ving

ths cﬁargas agéinst the abplicantsz the great .

delay in initiating the inquiry etec.

" Be. - s have heard applicants® counsel Shri.

Go verdhan and respondents' counsel Shri Mahendrue

6. , e notice that thie 04 is premature as

ne final corders h-aua‘been pa‘ssed by the Disciplinaiy
Aﬁtharity and indesd the ‘applicant havs not

filed thair reply ‘to the E.0's f‘indings communicated
to them vide letter dated 24.5.96, Under Section 20
A.T.n__cﬁ - the Tribunal shall not ordinarily adnit

an. ap-plic_ation unless it is satisfied that the

applicant has availed of all ﬁhe remedias au;a.ilabla



to him under the relevant service ruleé, and
in the present case before us those remedies
have not been stated to have been exhausted
as yet. Needless to say it is aiways open to
the applicants to lplead these alleged
infirmities before the concerned authorities
since the ‘disciplinary proceedings are stated
to be  still pending, and in the -first
instagce it is for the concerned authorities
to fake a view in the matter in the light of

the relevant - rules/instructions on  the

subject. . - -

7. Under the circumstance this 0.A. is

dismissed as premature. If after exhausting

the deparmental remedies available to th¥m any
grievance still survives.it will be open to
the applicaﬁt: to approach the Tribunal
thréugh appropriate’ original proceedings in
accordance with law if so advised.

- 8. This O.A. stands disposed of in terms

of para 7 above. No costs.
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(DR. A. VEDAVALLT) (S.R. ADIGE)
_ Member (J) Member (A)
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